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ORDER SHEET
ATAGT g =T 1378/1997 & 00
- Application No. ! of 200
A13Tw Sushil Kumar Mondal seadt | Min. of Defence
Applicant(s) Respondents
AT 1 AfFT et &1 arfaachr
Advocate for the Applicant(s) = K+ Ghose Advocate for the Respondent(s) MS+U. Sanyal
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Notes of the Registry Otders of the Tribunal
Sl.No.22 It| is stated by the learned c unsel for the
1.02.200 ’
° respondpnts that applicant'!s counsel Shri S.K.Chose
has dipd in January, 2004. Thereafter, registry
was dirpcted to issue notice to the .applicant ﬁs-r-.”t
engagemp . Notice was sent
to the ppplicant by the registry but there is no
responsg. Even today none -has appeared on pshalf
of the ppplicant. It appears that the applicant
is no mpre interested in pursuing the case. The
applicaticn isftheraf‘ore dismissed in default for
non-pgrosecution.,
( * s.Naik) (N‘A.Khan)
Member (A) Vice-Chairman{J)
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